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ORDER 

PER BEENA PILLAI, JUDICIAL MEMBER 

Present appeal has been filed by assessee against order 

dated 19/09/2017 passed by Ld.CIT(A)-13, Bangalore room 

for assessment year 2009-10 challenging demand confirmed 

under section 200A and interest levied under section 201 

(1A) of the Act. 

2. Today, during the course of hearing, Ld.AR referred to  

letter filed before this Tribunal by assessee, submitting that 

assessee wishes to withdraw the appeal.  
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3. For sake of convenience letter filed by assessee is 

scanned and reproduced as year under: 
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4. In view of the above submission by assessee, we allow  

appeal to be withdrawn. 

In the result appeal filed by assessee stands dismissed as 

withdrawn. 

       Order pronounced in the open court on 15th Sept, 2020. 

       Sd/-                 Sd/- 
 

  (A.K GARODIA)                          (BEENA PILLAI)                       
Accountant Member      Judicial Member  
 
Bangalore,  
Dated, the 15th Sept., 2020. 
/Vms/ 
Copy to: 

1. Appellant   
2. Respondent   
3. CIT    
4. CIT(A) 
5. DR, ITAT, Bangalore 
6. Guard file 
 

    By order 

 
   Assistant Registrar, 

     Income-Tax Appellate Tribunal. 
  Bangalore. 
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